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0. A. NO.808 OF 2013 
Cuttack, this the 2 nd day of December, 2013 

CORAM 
HON'BLE MR. A.K. PATNAIK, MEMBER JUDL.) 

Smt. Benga Nath, 
W/o-Krushna Chandra Nath, 
aged about 52 v--a,rs, 
At-Rabana, Po.-Manatira, 
Ps.-Kailinganagar-11 (Jakchapura), 
Dist. Jajpur, Odisha.. 

........ Applicant 
Advocate(s)- Mr. S.C. Pradhan 

VERSUS 

Union of India represented through 

The General Manager, 
East Coast Railway, 
Chandrasel kharpur, 
Bhubaneswar, 0disha. 

The Divisional Railway Manager, (Personal), 
K-hurda Road, AtWiPS.- Jatni, 
Dist.-Khurda, Odisha. 

Mr. Krushna Chandra Nath, 
At-Rabana, Po.-Manatira, 
Ps.-Kalinganagar-11 (Jakhapura)., 111) 
Dist. Jajpur, Odisha. 
Presently At-Balad-la(Nahaka), Po.-Taharapur, PS-Korai, Via-.Tajpur 
Road, Dist.-Jajpur-755019, Odisha 

......... Respondents 
Advocate(s) ................ ..Mr. T. Rath 

%0 2---, 

- -MR—, 
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ORDER QLal.) L 

HON'BLE MR. A.K. PA"Ir-NAI K J-UDIC1AL MEMBER 

The Applicant 'Smt. Benga Nath) stating to be the wife of 

Krushna Chandra Nath, a retired Railway employee has filed this Original 

Application praying therein as under: 

"(0 Direction may be given to the Respondent No.2 to 

entertain the nanie of the Applicant in the Service Book of her 

husband i,e. Respondent No.4 by strucking down the name of 
one Kandhei Nath and allowed to jet her all the consequential 

benefits & entitlem%-.nts in futu.-e." 

Applicant's case in nut shell is that she is the wife of Shri 

Krushna Chandra Nath who while working as Ex-Cabin Master in the 

OPTG Department. Ta'Icher SIMbon under Divisional Railway Manager, I 

ECORaillway, Khurda retired from service on 31.8.2013. Her narn.-I was 

recorded in the servce "Dook of Shri Krushna Chandra Nath but she came to 

know that later on, her nanne -,,N, as deleted and the name of one Kandhei Nadi 

was inserted. It is 'the case of Lhe applicant that repeated representation to 

enter her name as the wife of Shri lr~ath did not yield any result for -which 

shehas approached this Tribunal by 1-1-11ing the instant OA. 

Heard Mr. S.C.Pradhan, Learried Counsel appearing for the 

, T -arned Standing Counsel appearing for the Applicant and Mr.T.Rath I-C 

Railway-Respondent and penased the records. On perusal of record, I find 

that on consideration of the representation, the Respondents in letter dated 

i '). 1 1.2-013 intimated the applicant as under: 

"You had submitted a complaint on 27.8.2013 against Sri 

Krushna Chandra. Nath, Ex-Cabin Mster/Gurud~jhatia who 

retired from Raikxa), Service on 31.8.2013 on sup~-rannuatton 

of aue. In tj--i-is complaint, you have mentioned that yo~.; are his 

first wife and without mentioning your name Sri NI-aith has 

submitted another name and photograph while preparing Z1.) 
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settlement papers. So, you have requested to stop settlement 

payments and inclusion of your name as wife of Shri Nath. 

Accordingly, the Railway Administration immediately 

stopped the DCi6 and family pension of Shri Nath. On the 

same day, the Welfalre Inspector advised you for submission of 

any lega. document or Court orW.11 	L 
attachment/Maintenance etc.) in favour of you. But in spite of 

submission of above documents, if any, you submitted another 
complaint on 05.09.2013 enclosing voter list and certificate 
from Sarapanch of your Panchayat. 

You are once again advised to attend this office and 

submit any legal documents it. favour of your claim for further 
course of action on or before 30.11.2013 otherwis%-. the 
settlement benefits kept in deposit will be released in favour of 

Sri Nath to avoid further comnlication." 

4. Section 14 of the Administrative Tribunals Act, 1985 deals 

with rq,,ard to KRIISDICTION, POWFRS AND AUTHORITY OF' 

TRIBUNALS in which it has been provided as tinder: 

"14. Jurisdiction, powers a-rid authoritv of the Central 

Administrative Tribunal.- 

(1) Save as otherwise expressly provided in. this Aci, the 

Central Administrailve Tribunal sliall exercise, on and from the 

appointed day, al.111 the jurisdiction, powers and authority 

exercisable immediately before that day by al! courts (-except 

the Suoreme CourtIn relation to- 

(a) recruitment, and rnatLers concerning recrul~ment, to 

any All-India Service or to any civil service of the Union or a 

civil post under the Union or to a post connected with defence 

or in the defence service, being, in either case, a post filled by a 
civilian; 

(b) all service matters concerning- 

(i) a member of any All-India Service; or 

(ii.) a person [not being a member of an All-India Service or a 

person referred to in clause (c) ] appointed to any civil service 
t T of the )nion or any civil post under the Union; or 

(iii) a civilian [not, being a member of an All-India Service or a 

person referred in clause (c) ] appointedto any defence services 

or a post connected with defence, and pertaining to the set-vice 

of such member, person or civilian, in connection with the 

affairs of the Union or of any State or of any local or other 

authority within the territory of India or under the control of the 

Government of' India or of any corporation For societyl ow-1 
L 

or controller by the Govemm ent,-, 
(c) all serv.c.- ma~ters per~ajfimg to service in c(.; -nect.ion 

with the affairs of the Union concerning a person appo :Aed to 

any service or post referred to in sub-claUSe (ii) or sub-clause 

(iii) of clause (b), being a person wh0Sr, Scl Vices have be.-M 

W-C) 
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placed by a State Government or any local or ot%er aulthority or 

an-v corporation [or sotciety] or oth-Ir body, at the disposal of the 

Central Government for such appointmen~,. 

[Expianation - for the removal of doubts, it is hereby 

declared that ;eferelices to "Union" in this sub-section shall be 

construed as h-leftiding references also to a Union territory.] 

(2) %_- ("Ontral Governr~,:~ent may, by notification, apply 

witil ~Mact fi-crti such daLe as may be snecified in the 

if 	- 	 I 	 i not ica6_m the i)rovision,, o' si-ib-sectioti (3) to local or other 

authorities within the telTitOT-Y of India or under the control of 

the Govei-1-m-i.ent of India and to corporations [or socletiesil 

oivnf~,,d or controller by Government, not b--in.g a local or other 
arltliol*ity or e,.mporatiomt ror soclef.Nl cort-tfollc-r or ov,,- nCil Dy va 

State kGTovernment., 

Prov-ided iha~_ if the Centmi Government considers it 

exp0dient so to do for the puipose of 11kilitating transition to 

the scherne as envisaged by this Act, different dated may be so 

I- nt c~­sses of'or M 	 1. spec ed under sub-s-ction m respect of diffe,~e 

I  fift, 	 k_ lerert categori-s under any class of iocalor other aut4orities 

or 

Sa"~i,~ as otherwise expi-Tssly provided in this Act, the-

Cerviral MdrnlnistraO've tribunal shall also exercise, on and frorn 

th-1 dat.-_ wAkfi. e11,-ct fi-orn ivVhich the Provisions of' this sub-

--r authcr*tv or corporaiic~n lor sect"'Xi 11, pl~i, to any !ocai or otK11 

soc (et~~'i '~,A t."Ie 	 -),v-.rs and authoritv exercisable j 	 p o 

6t~fo~e th-L7~1~ datC, by- afj courts (cxcent c1le SaT,~rerne 

_J 	-rela'C' oil- to- 

(a ve,~ruitnvmt, and inatters con,,cernirl& iecruitment, to 

any ser-Ace or post in, conn.eztioa with the afTairs of such local 

or oth.-r aLith.crity or cornoration. [or society'; and 

(b ' i aii sei7v,.(,,. matters concerning a person [othl-lr tban a 

persort re-Cen,ed to In clause (ac',, dFsu1b-seciioj1_ (1) 1 appoln",ed +0 

anv ~ei-vice or pos~ in cotinection with the affairs of s-ich local 

m'ion [or society-1 and pertain~ng to ~)r (Atie~ aulthonty or Cerpo v 	 I 

the service oJ- suciiperso-a in ccmnectiop. whf. such affairs." 

S. ,̀ ~s it reveals fi-om the record the present dispute is in 

betwetm the 	 and SI-i,i Kr.1.,--J1na Chal-ldre 	The Respon"dents 

are under obligaJon ti) k-~~isbursG~/releas_- t'he re,.dral dues either in favour of 

the empleyee -and in case of dv,,Ai ir, -.~av(,.Lir of I.-2-i'al, heirs. According to the 

Appjicant 	Kius)_na Ch,~n±n~i Natli, Fx-empkyee has dechaed ono 

Kan.,,'t'hei Nadit a~, '-Q-,s 	If 'Jie applimnt is the legal married wife, she cari 

d-c.1a_ra1`cn ~~rcsfn. b. 	ia,'f- form and this Tribunal is not I 	-ie ai.,proj,,~r 	, 

t! 	I'OrL17,01. to do ,c,,. T`Cit~ sa; -_J Ka ndlic; Nath - s aot a marty in this OA. I­ the 

,~ j 
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IC body of the OA the applicant has stated *Respondent NoA' but no st h 

Respondent No.4 is available in the cause title.. I also do not find any wrong 

in the decision taken and communicated by the Respondents vide letter dated 

15.11.2013. The present grievanCle is also not con-ang within the purview ol, 

the provision of Section 14 ofthe A.T. Act, 1985 as c-ould be evident fotm 

the portion extracted above. II 
I 
 n view of the above, this OA stands dismissed 

by leaving the parties to bear thei-11 own costs. 

(A.K.Patnaik) 
Member (Judicial) 


